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Ths O.A. is dismi.ss^i!,, as wi.thc1rawn in view of

the request iriade i.n MP--3797/92. m p.3t it to the learned

counsel for the petitioner that liberty will not be

reserved, for filincj ' a fresh O.A. on the same 'cause of

action. If .a fr-esh decision is taken which hurts the

interest of the petitioner, it is open to him to challenge

the sarne. S5.ibject to this condition this O.A. is

dismissed, as fe'ithdrawn. Wo costs.
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